CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1253/2014 Date of Order: 24.04.2019

Coram: Hon’ble Ms, Bidisha Banerjee, Judicial Member
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member
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Shri Palash Das, Asstt. Accounts Officer, son . of o
DwarikaNath Das, presently posted in Regional Pay &
Accounts office, Department of Commerce & Ministry of

Textiles, Kolkata, residin'g at Kazi Nazrul Sarani, Kalipur,

P.0 Garalgacha, Dist. Hooghly, Pin 712708.

--Applicant
-versus-

1. Union of India, service through the Secretary,
Department of Commerce & Mmlstry of Textiles, Udyog
Bhawan, New Delhi 5 1100=11
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2. The Controller General of Accounts, ,Room No. 714 ‘'C’
Wing, 7th Floor Loknz:\yakn Bhavan, Khan Market ‘New
Delhi - 11@003 ﬁ‘? "% Ty {% =

nl'

5. Asstt Comptroller,& Auditer General (N),qdfﬁce of the
Comptroller’& Audltor Genera] ofﬁlndla New Delhi -

110001. LT e
. : --Respondenls.

For The Applicant(s): Mr, G.C Chakraborty, counsel

For The Respondent(s): = Mr. L. K Chatterjee, counsel

' Mr. M. K Ghara, counsel
ORDER(ORAL)
Per: Ms. Bidisha Baner]ee,lMeyember (1 ‘-
Heard Id. Counsel for both sides. .
2. The applicant has claimed that in terms of chart prov1ded in Part Il Sectlon 3

~

(i) of the rev1sed pay Rules 2008, he was entitled to get his pay in the post of AAO

fixed in the Pay Band 7500-12000, PB-2, GP 4800, instead his pay has been fixed in




tg_lhe Pre revised pay band PB 6500-10500. However, it transpired there is no
&ispute in regard to grant of Grade Pay of 4800/-.

3 We failed to decipher any materials to demonstrate that his pay has been
‘\‘(vrongly fixed or any representation prefeired by the applicant to the authorities
\'E/_entilating his grievance appropriately that his pay was not fixed in i\accordance with
;ules. ) J s ! ) ’
4 Since the gpplicant is solely aggrieved in regard to the fix.afion bgnefit§ 1n
accordance with the revised ‘upgraded PB 7500-12000, but no representation seems

to be preferred to the authorities asking the authorities to ameliorate his grievance,

we direct the authorities to give persona] ilearmg to the applicant within 4 weeks

oo B *' "P-‘ ~'.i' -.4:\’,' # . ._-ﬁ
) ¢ ﬁ;‘t_ e e lﬁ ; "
from the date of receipt of the LCOpy o%fhls%order w1th due notice to him to redress
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5.  The applicant atwthe hearmgr»sh ‘”:é‘“ at“‘li'B%erty tbf,sflle his comprehensive
representation annexnﬁg all th va:;]!udg Fit ,;‘hg wishes to r%y,gupon to show he is
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entltled to get his pay flxed atthe PB;'S é 5
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pay of AAO from 6500‘1050’0&9 7500 12500 in terms{of feVlsed pay Rules 2008 and
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he has not been accorded approprlateﬁﬁxatlonx # f{f‘ '! g_,f '
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6. The respondents shall con51der~»~1rw~m ‘accordance with law and pass
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appropriate orders revising his pay to the extent he would be entitled to in
accordance with law within three months of such hearing.
7. With the above directions, the 0.A stands disposed of. No costs. P

8. We however make it clear that we have not gone into the merigof the matter

~ and all the points are kept open for the respondents to consider it in accordance

with law.,
(Nandita Chatterjee) 7 . (Bldléh; Ban/er]ee)
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